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This review petition has been filed by Shri s. Lal 

whereas ttle counoel for t he applicant in th~ O.A. t JBs Sh~i Rem 

Chandra. Trte Review AP:-J l. ic,.\t io r. is for review of the order of' 

this Tribu nal datecro5.n9 .~n113 passed in O.A. No.82/03. 

Th ~ or der of thi s Tr ibu nal as per the applicant was 

challenged b 8 f ora Hon' b l c Bigh Court t hrou gh writ potltion 

no.S5685/03. The sam e was dismiasaci ao wi t hdrawn by order dated 

os . 01.2ro4 wjth liberty to the applicont t o move a n application 

f'or review . , The app licant ha s also f i led de la; c undo natio n 

application a lonuw ith tht,r ~ view ap pl ication. Th8 opplicant has 
• 

explained t ha dele1 in f~lin~ t he review on the Jr ound of hi s 

illness for which he has fil ed the medical certiricates alontuitti 

the de lay c Jnjonation app lication. I n view of the medical 

c er tif icates r~gar din~ i lleess of the applica nt tl1 ::: dale ; in 

filing ~e \.,eview ia c~r.doned. 

iloe ~ert ain gr.Ju nds t aken b/ the r eviow opolic a nt i n the 

r eview a~plicat io n for review of th ~ order aou~ht f or wer e well 

cons i dered wh ereas the remaining gr ounds for the review ar e 

flimsy and they do not cell for any int erference. 

I have perused the order under re view a nd in my op i nion 

t he order doe s no t surfer fr om any error or l aw. Thi: review 

applica tion i s , ther~for e , r ejected under circulation rules. 
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